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Smti. Renuka Roy 
.......................................................Applicant/s 
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qfA

- 	
.........................

. Advocate for the 
applicantls. 
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Union of india & Ors. 
,Respond en tis 

Dr.J.L. Sarkar4  Railway Standing Counsel. 
.................. .......... . .......................... .... .............. Advocate for the 

respondents 

CORAM 
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IN THE CENThAL ADMINISTRATIVE TRIBUNAL 
QUAMM 

Original Application No. 179 of 2006 

Date of Order: This the 25th day of July 2006. 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman. 

Smti.Renuka Roy, 
Wife of Late Dwijendra Roy, 
Resident of Rukminigaon, 
N.N. Baruah Path, Guwahati - 22. 

- Applicant. 

By Advocates Dr. (Mrs.) S. Deka, Mr B. Nath. 

- Versus- 

Union of India, 
(Through General Manager) 
N.F. Railway, Maligaon, 
Guwahati -11. 

General Manager 
N.F. Railway, Maligaon, 
Guwahati - li. 

Chief Electrical Engineer., 
• 	 N.F. Railway, Maligaon, 

Guwahati - li. 

Divisional Railway Manager, 
N.F. Railway, Lumding. 

.Respondents. 

• 	 By Advocate Dr. JL. Sarkar, Railway Standing Counsel. 

ORDER (ORAL) 

K.V. SACHIDANANDAN (V.C.) 

The applicant claims to be the wife of late Dwkjendra Roy, 

who died on 20.08.1972 while be was in service as an Electrical 

Fitter at New Guwahati, N.F. Railway. The applicant stated that after 

the death of her husband she has not received any pensionary or 
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other retirement benefits from the authority concerned. Being 

' aggrieved by the said action, she approached this Tribunal by way of 

filing Original Application No. 268 of 2002 and this Tribunal vide 

Order dated 13.08.2003 disposed of the same with a direction to the 

4 respondents to consider the case of the applicant sympathetically. The 

authority concerned passed an order sanctioning ex-gratia pension in 

favour of the applicant with effect from 01.01.1986 to till date leaving 

the period from the date of death of her husband, i.e. 20.08.1972 to 

31.12.1985. The applicant submitted representation on 18.02.2006 

stating the fact that she is entitled to get outstanding pensionary or 

retirement benefit with effect from 20.08.1972 to 31.12.1985. 

However, the respondents did not take any steps to dispose of the said 

representation of the applicant. Aggrieved by the said inaction of the 

- respondents, the applicant has flied this application seeking the 

following reliefs: - 

"Under the facts and circumstances of 
the case the applicant prays that your 
Lordships would be pleased to issue notice to 
the respondents to show cause as to why the 
relief sought for by the applicant shall not be 
granted, call for the records of the case and on 
perusal of the records, and after hearing the 
parties on the cause that may be shown, be 
pleased to grant the Ex-gratia payment from 
the date of death of her husband he. w.e.f. 
20.08.1972 to 31.12.85 with interest of 9% per 
annum due to non-payment in time." 

2. 	This Court while passing the order in the earlier O.A. No. 

268 of 2002 observed as follows: - 

"4. I have heard Mrs S. Deka, learned 
counsel for the applicant and Mr S. Sarma, 
learned counsel for the respondents. The plea 
of limitation raised by Mr S. Sarma is not 
doubt a substantial question of law. 
Predictability and certainty is one of the facets 
of law. But then, here the matter pertains to 
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pension and other retrial benefIts of an 
employee. Retrial benefit is not a bounty 
provided by the employer. It is a vested right 
of the employee. Non-payment of pension is a 
wrong, a wrong of continuing nature. In the 
circumstances the application cannot be 
dismissed on the score of limitation. However, 
on the basis of the scanty materials it is 
difficult to issue any direction on the 
respondents for giving the pensionary benefit 
to the applicant. The applicant referred to the 
provisional list of seniority of Khalasi (F) in the 
scale of pay of Rs. 70-85/- (AS) as on 1.4.1965. 
The said provisional seniority list indicates 
that the applicant's husband, Late DwUendra 
Ray was born on 28.7.1926. He was appointed 
as Khalasi (P) on 22.8.1947. The status 
communication at column 6 also indicates that 
the length of non-fortuitous adjusted service 
in the grade was computed as 17 years 7 
months and 10 days against the name of Late 
Ray. If we go by that communication then the 
deceased husband of the applicant had 
rendered about twenty six years of service till 
20.8.1972. But this is only a tentative finding. 
In my view the matter requires to be further 
probed which can only be done by the 
department and come to a definite finding on 
this." 

The direction in the earlier Original Application was only to consider 

the case of the applicant sympathetically and to pass appropriate 

order as per law to provide the palliative to the applicant and her 

family. From the impugned order dated 16.09.2005 (Annexure - B), it 

is admitted that the husband of the applicant was an employee in the 

Railways, but the benefit has been granted only as an ex-gratia 

measure with effect from 01.01.1986. 

Heard Dr. (Mrs.) S. Deka, learned counsel for the 

applicant and Dr. J.L. Sar.kar, learned standing counsel for the 

Railways. 

Dr. (Mrs.) S. Deka, learned counsel for the applicant 

submitted that she Will be satisfied if a direction is given to the 4th 

L_____ 
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respondent to consider the case of the applicant afresh on the basis of 

the representation already filed and the applicant may be permitted to 

file comprehensive representation also before the 4th respondent 

within a time frame. DrJ.L. Sarkar, learned standing counsel for the 

Railways submitted that it will suffice the ends of justice and he has 

no objection. 

5. 	Considering the facts of the case, to meet the ends of 

justice, this Court directs the applicant to submit a comprehensive 

representation putting all the grievances to the 4th respondent within 

a time frame of three weeks from today. On receipt of such 

representation, the 4th respondent or any other competent authority 

as prescribed by Rules shall consider and dispose of the 

representation with reference to the documents available with the 

Railways with special reference to the Service Book and pass a 

speaking order and communicate the same to the applicant within a 

period of three months from the date of receipt of the representation. 

The respondents will also consider the question of entitlement of 

regular pension if the applicant is otherwise eligible. 

The O.A. is disposed of as above at the admission stage 

itself. In the circumstances, no 	 costs 
 

(K. V. SACHIDANANDAN) 
VICE -CHAiRMAN 

/m h/ 
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• 	S_YN_O_P_S_IS 	. 	. 	. 

The fact of the case is that the applicant' s 

husl5and late DwiSendra Roy was a permanent employee in 

the N.F.Railway and working as Electric Fitter at New 

• . Guwahati ,N.F.Railwáy.He died on 28-08-1972 while he was 

• 	 . 	
. 

 

in service.After the death of her husband the applicant 

had not received, any pensionary or other retirement 

• 

	

	benefits from the authority concerned.Being aggrieved the 

appli.cant approached before this Hofl' ble Tribunal by 
• 	filing. O.A. 268/02 in whjch,th..Hon'ble Tribunal vjde Order 

dtd. 1308-03 disposed of the caée with a djrection.to 

sunu.t representation before the concerned authority and the 

concerned authority shall consider the case of'the 

• 	•'. 	applicant sympathetically.Théreafter the authority concerned 

passed an order sanctiOning ex-gratia pension in favour 
• 	

, of the applicant w.e.f. 01-01-86 to till date leaving the 

• . 	period 'from the date of death of husband 'of the applicant, 

i.e. 	0872 to 31-12-85 0 	 ' 	 . S 	 -• 

The applicant submitted a. representation dtd. 

18-02-2006 to the respondent No•4  stating.the fact that 

• she is entitled to 'get outstanding pension.áry ok retirement 

.bene.fitw.e.f. 20-08-72 to 31-12-85 and praying from' : 
• 	. 	. 	reieaèed of the sane.But the authority concerned didn't 

• 	. 	take any step to dispose of the said representation. 

• Being aggrieved the applicant apprOached before this 

Honourable Couz.t  again. 	. • 	 • 

• ' 	• 	 • 	contd..List of dates.' 

O 	 •' 	 • 	 . 	 • •• 	 ..• 	 • 	 •• 	 ... 	 . 	 • 	
. 	 pg2. 



S146 Dates Particulars 
No. 

 13-08-03 The copy of the Order dtd. 13-8-03 in 

O.A. No, 268/020 

 16-09-05 The copy Of the Order dtd. 16-09-05 

sanction of ex-gratia pension in favour 

of the applicant Vide NO.PNO/PN/Ebc_GRATIW 

• 
Elec/81. 

 18-2-2006 The photocopy of the representation 

dtth18-2-06 submitted to the Respondent 

No.4. 
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Smti Renuk Roy 

Union of India & Ors, 

1NDEX 

Sl.No. 	tnnexure Particulars 	 EEZe 

19 	 - 	Application 

- 	Verification 

A 

	

	Judgernent and Order, dated 13.8.03 	tO 

in O.A. No. 268/02. 

B 	Copy of the Ex-gratia payment 
Order dated 16.9.05 

5. 	 C 	Representation dated 18.2.06. 
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IN THE MATTE OF 	 4 a 

1. Smti Renuka Roy, 

Wife of Late Dwijendra Roy, 

Resident of Rukminigaon, N.M. 

Baruah Path, Guwahatl - 22. 

Applicant. 

-Vs- 

I. Union of India, 

(Through Genera]. Manager), 

N.F. Railway, Maligaon. 

Guwahati - 11 

2 Geerai Manager, 

N.F. Railway, Mali gaon. Guwahati -11. 

• 3. Chief Electrical Engineer 

N.F. Railway, Maligaon, Guwahatl-Il. 

4, Divisional Railway, Manager, 

N.F. Railway, Liding 

• Respondents. 

Details of Applicatin 

14 Particulars of the Order aginst which the application Made: 

Thi s appli cation is m ade for r ti r1 bene fits on death of 

husband (Family Pension/Exegratia Pension) of the applicant W.F.F. 
20.8.72 to 1.12.85. 

Jurisdiction 

The applicantdeclares that the subject matters of the applicat-

ion is within the jurisdiction of the Hon'blé Tribunal. 

Limitation 



IV 
3. 	Limitaiofl 

The apliCt declares that the application is within the 

period- of Limitation under Section 21 of the Administrative Tribu-

nal Act, 1985, the prayer is for retirement benefit etc. 

including pension. 

4. 	Facts of the Case 

4.1. 	That the pliCant is a citizen of India and as such 

is entitled to all such rights and privileges guaranted by the 

Constitution of India. 

4.2. 	That the applicant is the widew of Late Dwijendra Roy, 

who died on 20.8. 1972 while he was in service. Her Late husband 

had been working as Electric Fitter at New Guwhati, N.F. Railway. 

After his death the applicant went to her original residence at 

Dhubur. with her two minor sons. Her husband was a permanent 

employee in the N.F. Railway 

4.3. 	That your applicant begs to state that her husband was 

appointed as Khalasi (P) on 22.8.1947 as per AEE/Maligaon, Vide 

No. E/255/11/444  dated 5.2.1977. He died on 20.8.72, suffering 

from cancer and leaving behind the applicant and two minor 

children. 

4.4. 	That the applicant states that she gad not received 

any benefit from the N.F. Railway. Thereafter, the applicant 

subuitted one representation before the concerned authoity 

ja praying for the entire pensionary or other retirement 

benefits. But the respondent authorities didnot take any step to 

dispose of the said representation. Being aggrieved on the 

action of the respondent in refusing release of pensionary or 

other retirement benefits,'the applicant approached this Hon 1 ble 

T ri bun al vkda mxdar by filing 0 • A. 268/02 in wIii ch the 	'bi e 

Tribunal vide order dated 13.8.03 disposed of the case with a 

direction to subnitting representation before the concerned 

Contd . . 31- 
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authority and the concerned authority shall consider the case of 

the applicant sympathetically. 

The copy of the Order dtd. 13.8.03 in 

O.A. 268/02 is enclosed as Annexure - - 

465. 	That the applicant begs to state that thereafter the 

authority concerned passed an order sanctioning ex-gratia pension in 

favour of the applicant vide No. PNO/PN/EX-GRATIA/Elec/81 dated 

16,9. 2005. 

As a result, the applicant has received the Ex-gratia 

pension w.e.f. 1.1.86 to till date leaving the period from the date 

of death of husband of the applicnt, i.e. 20.8.72 to 31-12-85. 

'The copy of the order dated 16.9.05 is 

enclosed as Annexure - 

4.6, 	That the applicant begs to state that She subnitted a 

représentation dated 18. 2.2006 to the respondent No. 4 stating the 

f&c that she is entitled to get outstanding pensionary or other 

retirement benefit w. e. f. 20.2.72 to 31.12.85 and praying for 

release the seme. The aforesaid representation is pending before the 

respondent authority and no step has been taken on the scue as 

- 	The photocopy of the representation dtd, 

18.2.06 subnitted to the Respondent No. 4 is 

enclosed as Annexure - 

Being aggrieved the applicant has no other remedy 

approaches -before this Hon 'ble Tribunal 	- 

* 	4,7. 	That this application has been made bonafide and for the 

cause of justice. 

5. 	Ground for Relief(s) with Legal Provisions. 

5,1 • For that the applicant is entitled to get remain family 

pension as her husband was a permanent employee of the N.F. Railway. 

5.2. 	For that the deceased employee rendered service in the N.F, 

Railway since 1947 till his death om 20.8.72. Therefore, lie rendered 

0on td . . 4/- 
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more than 20 years of service. Therefore, non-payment of Ex-gratia 41  
pension from the date of death i.e., 20.8.72 to 31.12.85 is iUei. 

arbitrary and without any reasonable ground. 

5.3. 	For that it is the liability of the respondents to pay 

entire family pension end other benefit as per rules whenever 

becomes due and payable. 

5.4. 	For that non-payment of entire family pension and pensionary 

benefit caused undue hardship to the applicant. 

55. 	For that non-payment of entire pension and pensionary benefit 

is viol ative of Article 14, 16 and 21 of the Constitution of India. 

5.6. 	For that claim for family pension and pensionay benefits 

is a Constitutional right of the applicant for the period of service 

rendered by her deceased husband in the N.F. Railway, as a permant 

employee. 

6 	Details of Remedy Ethusted 

The applicant begs to state that there is no other remedy 

under any rule. However, the applicant sul.mits representation which 

is not disposed of till date s  

Matter not Pendingbefore any Other Court 

The applicant further declares that she has not previously 

filed any application, writ petition or suit regarding the matter in 
respect of which the application has made before any court of Lw or 

any other authority or any Bench of the Tribunal and/or any such 

application, wiit petition or suit pending before any of them. 

Relief Sought. For 

Uhder the facts and circumstances of the case the applicant 

prayes that Your Lordships would be pleased to issue notice to the 
respondents to show cause -c to why the relief sought for by the 

applicant shall not be granted, call for the records of the case and 

on perusal of the records, and after hearing the parties on the cause 

that rn ay be shown, be pleased to grant the Ex-gratia p ayrn ent from 
the date of death of her husband i.e., w,e.f. 20.8.1972 to 31.12.85 
with interest of 99,6, per annum due to non-payment in time. 

Contd . . 5/- 
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	 Interim Relief Prayed For 

Nil. 	 - 

10. 	This application has been filed throu'i Advocate. 

11. 	Particulars of Posti Order 

I.P.O. No. 

Date' of Issue 

Issued From 	 G.P .0 • Guwahatj, 

Payable at. 	 G.P.O. Guwahati, 

12. 	Particulars of Enclosures : 

As ststed in the Index, 

'N 

Verification . 



iS 	
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VERIFICATION 

I, anti Renuk a Ray, WI fe of Late 1)wi 3 endr* 

Ray, aged about 66 years, resident of Rukminigaon, N.N. 

Baru Path, Guwahati — 22, say that I am the applicant 

of the above Case and put my thb impression and 

accordingly I verify that the statement made in paragraphs 

i t  L,  6 to 12 are true to my personal knowledge and those 

made in paragraphs 2, 3 and 5 are true to my legal advice 

d that I have not suppressed any material facts. 

And, I, put my thunb impression in this 

verification on this the t*4th day of July, 2006. 

$r*. 

• Guwah ati. 	 SI ATURE 

1- d 
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54,  Origi al Application No 68 of 2002 ' 
This the 13th day of August 2003 

The Honble i1r'Justice D N Chowdhury, Vice - Chairman 

mt J..Renuka Ray' 
• 	'Wi,fe of'Late Owijendra Ray 

• 	.:..'"Rpsiden 	of Rukminigaon 
. N N !3aruah Path, 
Guahatj. 	

Applicant 
......'I3yAdvocates Mrs S. Deka and Ms T. Das 

T .......... 
- versus - 

TheUniori .o.India, through the 
t .:GnerlManager, 
N. F .Ra1lway,.' 

r, • • 
Railway, 

Mal 

3'The. 'Chief Electrical Engineer 

•.. 11 igaon,Guwahacj. 
• 	4.' The Divisional, Railway Manager, 

• ..: 	N. F. Railway, 

	

rnding 	
Respondents 

Mr l.K. Stiarma, Railway Counsel 
Sarrná. 

:'f 	
i': 	• 

...................................... 
•.< 	b.'. 

H ' 	 • 0 ROE R (ORAL) 

'S-..  

I ' 	 WDHURY. 	"V'C. ) 

.. 

' 	Ihe core issue reiate. LO providirtq of retiral Si 	 4 •Y' 	'- 	'C 

bne f t 	ithe appi I cdltt. Thg applicant claillis to be the 

wiLe 'oL , Late. Dwijeitdr:a Ray who died while he was in 

••'servi.ce . aa . .: an...C1ecLric 	Fitter. at ,Nw Guwahatj, 	N.F. • 	. 	'cw 

Railway. The. &pplicanr pleaded that after the death of her 

16 husband she lQft tot tier original residence with her two' 
5,. 	, 	..... ii 

minor sons and Lheretoce she could not pursue the matter 

ji  

-S 
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fill C C) t he. 	j ''rII 1. he,: 	rid 

	 'N 
a ppo in L K h;i I i

t 	( P ) 	on 	22 . 	. I Y 	I u rider 	the AEE/ 
Ma J.i gaon 	V i de ocdr 	I..' 25 5/.1 /.1'1 	d 	tcd 5 . 2. 19/1. 

applicant 	pleaded- 	that. 	she 	was 	a 	totally 	Illiterate person 
and 	because 	o 	her 	ignorance 	she 	could 	not 	pursue the k 	- 

4  . 

matter 	with 	right 	earnest 	Finally, 	overcoming all 
difficult Xe's 	she 	sumjtted 	a 	representation 	before the 
authority 	o n" , 2712 2001 	for 	remedial 	measures 	Failing to 
et 	appropriate 	remedy 	the 	applicant 	moved 	this 	Tribunal 

for:redressel 	of 	hergrjevance 
- 	,.. 

The 	respondents 	raised 	the 	plea 	of 	limitation and 
contended 	that 	tne 	applicant's 	husband 	retired 	long before 
the 	establishment . oi 	the 	Tribunal. 	Even 	otherwise the 

.cjirn of 	t.ie 	applicant 	is 	stale 	and 	time 	barred. 	During 
I 	

of 	heainy 	also 	the 	respondents pleaded that it  

dlf. 	to 	p1aLe 	the 	facts before 	the 	rribunal  for  

~Y 1 'tH nt 	of 	th'reco -rds. 	Time 	was 	g iven 	to 	the 	respondents to 

l 
1oo/ 	the record s.  

S. 	Sarnnra, 	learned 	counsel 	appearing 	on 	behalf of 

the Railay 	standing Lounsel, 	took enormous 	Itouhie 	no get 

the 	records, 	out 	expressed 	his 	inability 	to 	get t h e 
records frfr, .•. 	

. 	 •r 

4. 	I 	haveheard 	firs 	S 	Deka, 	learned 	counsel 	for the 

applicant 	and 	flr . 	 S. 	Sama, 	learnd. 	in1 	f - -- -- -- 	
i- .-,,- 	Lile 

respondents.. The plea of lithitation raised by fir  S. 

Sar.rna.js no doubt, a substantiaj question of law. 

Prodicn.pbility and ceid1nL/ is one of the facets of ldW But then, 

matter pertains to pension and other retiral 

tf 
	 b e n e f i t s of an eiiployee. Retiral benefit is not a bounty 

provided by the employer. It -is a veste  
e 

continulna .......... 
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j• .j ,, . continuing 	nature. 	in 	the 	circumstances 	the 	application 
t .I. 

cannot 	be.disrpissa 	in 	the 	score 	of 	limitation. 	However, ............. 

on 'the 	basis,of 	the 	scanty 	materials 	it 	is 	difficult 	to 
-. 	- 
issue 	any 	direction 	on 	the 	respondents 	for 	giving 	the 10, 

..;.penSiOflaryt:beflefjt 	to 	the 	applicant. 	'The 	applicant 

refre&tOthe 	provisional 	list 	ofseniority 	of 	Khalasi 

(P) 	in 	the 	scale 	of 	pay 	of 	Rs.70-85/-(AS) 	as 	on 	1.4.1965. 
;. 

The 	saidprovisional 	seniority 	list 	indicates 	that 	the 
• f 	1. . 	 . 

applicant's41usbard, 	Late 	Dwijendra 	Ray 	was 	born 	on 

Ue.wcta 	uppuinted 	as 	Khalsi 	(P) 	on 	22..1947. 

The 	status]of•' Late 	Ray 	was 	shown 	as 	a 	confirmed. employee. 

.............. 

i:-•. 
jJL,r 

fl 	 -..-.-.-..--...-.--.- 

JJ....The sa.id.communicaci•on 	at 	column 	6 also 	indicates that 	the 

I 	 f 
-. 	

4.... ......... 

length 	of 	non-fortuitous adjusted service 	in 	the grade was 

computed.as 17 years 7 	months and 	10 days against 	the name 
.. 	... 

of 	Late 	Ray 	If 	we 	go 	by 	that 	communication 	then 	the 
k . 

husband 	ofthea1xcant 	had 	rendered 	about 

of 	service 	till 	20 8 	1972 	But 	this 	is 

a 	L9/itaiive 	titidlng 	In ' r r2fllF 	 my 	view 	the 	matter 	requires 
4. 

1,tibrther ptobed 	which 	can 	only 	he 	done 	by 	the 

i' int and 	conic 	to a definite tindna on 	this 
IMP '  . 	

'::• 	• '' 	. 	. 	
. 	. 

51he 	learned 	Lounsel 	for 	the applicant also referred 
. 

' 
...: 	

.. 	 ,.. 

tot 	hefactuni of 	the applicant handing over the Quarter in 
.•.. I...' 	 . 	.. 	. 	. 	 . 	.. 

whichi the 	farnly 	of 	!ato 	Ray 	including 	the n>p1lcanr 	livod 
• 	. 	. 	. 	t 

I' in New Guwahati 	in 	1973 
, . 	'• 	 :'' 	 . . 	. 

b 	Lunideriny 	dil 	aspects 	of 	the 	nldtter 	I 	am 	of 	the 

.. opinion ,that,.this 	is 	a 	case 	which 	requires 	consideration 
• 4 	. 	 ( 	... 	 . 	.. 	,• 

at.-.i.che 	hand 	of 	the 	respondents 	who 	are 	the 	lawful 

authority 	t.otake 	ca Le 	ot 	the 	situation. 	The 	applicant 	is 

•1 
i t 	 ,... 	 '.. 

. accordingly dirrecto 	to 	submit a 	representation narrating 

all the tacts before the Divisional Railway lianager, N.E. 

Railway,.. Luding within two weeks from the dote of 

receHt 

- . .......L..... ..... 	 . V. 	 - .. 	 - 	 .. — 	 - ..4 	 - ..... 



- 

--': 	

receipt oL. the uuUe 	IL such tepLeseIII.l- ufl is uide Lhe 

DiyisiOflal 	1i Iway 	ianiger 	shall 	coiu;idet 	the 	simo 

 

.4) 

sympathetical.IY:ra id pass appropriate order as pet law to 

%'ovide the' palliative to the applicant and her family Or 

This direCt• iOfl is given on the peculiar tacts of the case. 

;.Itisa p.xpecte.that. the respondent to.4 on receipt of 

3-
the said representation shall take its decisiOn 88 early 

	

1 	
aspcssib1e ipreferablY within four months from the date 

	

-. 	., 	•V• V • 	 .•. 

repr 

With theabO/e observation the 	ppliC8t0(l st€inds 

4' 
4 . 
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as to costs 
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1 	To 

The Divisional 	igrr, 
N . F. Railway, 
LUUId.Lng. 

Sub :— Regrdi.ng non-payment of leaLh-cutp-retirement 

benefit in full to Srnti Renuka Roy, the wife 

of Lc;c Diijendra Roy fr'm the. c1te of death i.e., 

.w,e.f. 20.8.1972. 

Ref :— Your '2 PNO/PN/EX_CRATI\/E1CC/ 81  dated 16.9.2005. 

Sir, 
With rcfeicnce to the above cited subject, I beg to 

state that I am very much obliged aud Lrteful for your kind 

and sympathetiC consideration in respect of payment of Ex-gratia 

pension we .f. 1. 	a3 death-cum-1'et rciiiiit benefit of my 
husband LateD'j,ijefld1'a Roy. In this context I would like to 

mention here a few lines for favourof your further consideration 
and necessary action. 

That Sir, my husband Late Dwijendra Roy, who died while 

in service on 20.8.1972, suffering from cancer leaving behind 

myself and two minor childran. I had not received any benefit 

from the N.F. Railway after the death of my husband. I t  therefore, 
Fion 'ble Central AdministratiVe Tn bunal approached before the  

(CAT) by way of filing an application OA No. 268/02. The Hon'ble 

C.A.T. VideJudgemer)t dated 13.8.03 disposed of the case with a 
dire oti on to auxni t rep re sent ti on lx? fore the concerned authority 

ø and directed the authority to consider my case sympatheticallY' 

Accordingly, yOUr goodseif passed an order sctioning ex-gratia 

pension, in my favour vide No. PN0/P1\i/EX_GR,rIA/c/B1 dated 

16.9.2005 	As a result, I have received the Ex-grat.ia pension 
LII L .liL(. 1.evtng the pirL od from the cit o.0 

death of my hubnd i.e. 20.8.72 to 31.12.35. 

That Sir, I respectfUllY beg to 5dnit that my thusbarid 

died on 20.8.72 as such I am entitled to LCt the pension with 

effect from the dtc of his de&tii wh.ch I totally denied by the 

authority, without riy rhyme or re aJOH 

4 
	 Contd . . 21- 
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1 (Smti Renuka Roy) 
W/0 Late Dwijefldra Roy. 

fljCPiIt Of IukmintP°n 
I' - 22. 

.1 

t * 

• 	/ 

) 	
/ I 

/ 

_ 	
(2) 

Th4 Sir, i received tx r.iti payment w.e.f. 1.1.86 

1,20,000/- which is not dequite or reasorib1e. 
permanent employee of the N.F. RailwaY, 

in service complettha the required 
r.rpe.rt0d for granting de th- c urn- reti rement 

I 	 - I,therefOre, earnestlY reiueL3t you to 6rant the 

II 
	

I date of death of my hUSbfld i.e., the nar 
1.1.36 for ends of justiCe and oblige. 
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